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SIIares of Shlvmony Steel Tube, 
Bangalore 

3775. SHRIMATI SAVITRI SHYAM: 
Will the Minister of FINANCE be pleas-
ed to state: 

(a) whether the shares of Shivmony 
Steel Tube, Bangalore, which is a Public 
Limited Company, are not negotiable in 
Bny of the stock exchanges in the coun-
try; 
(~ if so, the reasons therefor; and 
(e) if not, the names of the ~tock ex-

changes where these shares are sold/pur-
chased and also the market rate of these 
shares on 31st October, 19737 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to 
(c). The equity shares of Rs. 10 each and 
redeemable cumulative-9.5 per cent pre-
ference shares of Rs. 100 each of Shiv-
mony Steel Tubes Limited, Bangalorc are 
listed and can be traded on the Bombay 
Bnd Bangalore Stock Exch'anges. On the 
Bangalore Stock Exchange, the equity 
shares (of Rs. 7.50 . paid-up) have been 
transacted, the last such transaction till 
31-10-73 having taken place at Rs. 8.20 
on 30-10-73. No transaction in the shares 
of the Company had, however, taken 
piace on the Bombay Stock Exchange. 

Rolli of Newsprint Iyl.., In Bombay 
GocIOMlS 

3776. DR. H. P. SHARMA: Will tbe 
Minister of COMMERCE be pleased to 
state: 

(a) wbether about SOO rolls of news-
. print have been lying in. Bombay godowns 

for several months; 
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(b) whether the officials' in, New Delbi 
were not aware of it; and 

(c) the re~ns for non-clearance tbere-
of from the godowns for such a Illng lime 
and how the accumulation has been or is 
being used? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Newsprint about 
145 tonnes hall accumulated in Bombay 
as a result of .hort-Ianding in various 
consignments over a period. 

(b) The STC h'ad preferred claims 
against these short-landings and were 
continuously making an effort to clear 
the consignments. 

(e) The STC have already taken over 
this accumulated stock without prejudice 
to the claims. 

Issuing of Instructions to Departments of 
Government of IDdIa regarding use of 

Staff Can 

3777. SHRI MUHAMMED SHERIFF: 
Will the Minister of FINANCE be pleas-
ed to state: 

(a) whether Government have recently 
issued any instructions to various Depart-
ments of the Government of India for res-
tricting the Use of staff cars; and 

(b) if so, the steps taken by Govern-
ment in tbis regard and progress achieved? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and 
(b). Yes, Sir. Apart from the strict en-
forcement of Staff Car Rules, Ministries 
have been instructed to restrict the con-
lumption of petrol. It is not possibk at 
tbill stage to Dlake B realistic asseilSmcnt of 
the results achieved so far in the absence 
of tbe verified expenditure' figures for the 
relevant period which can become avail-
able only after the close of the current 
financial year. 




